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IN THE CENTRAL ™ ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD

gA 51{94. Dt. of Order:24-3=-94,

Sri B.Devaiah

eessApplicant
Us,

1. The Supdt., of Post Uffices,
Suryapeta Division-508213, A.P.

2, Director of Fostal Sarvices,
Hyderabad City Region, Hyderabad.

3. The Director General, Dept., of Postis,
Dak Bhavan, Sansad Marg, New Delhi,

« s+ olespondents

Coungel for the Applicant : Shri Krishna Devan
Counsel for the Respondents : Shri K.Bhaskara Rao,Addl.LGSE

CORAM:

THE HON'BLE JUSTICE SHRI U.NEELQDRIQRAD + VICE-CHAIRMAN

THE HCGN'BLE SHRI A.B.GORTHI MEMBER  (A)
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JUDGMENT Dt: 24,3.1994,

(AS PER HON'BLE‘SHRI JUSTICE VUNEELADRI RAQ, VICE CHBIRMAN)

t
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Heard Shri Krishna Devan, learned counsel for
the applicant apd Shri K.Bhaskar Rao, learned standing

!
counsel for the: respondents,

i
-~ . (. . N

1978, As‘per t$e incentive scheme of 1263, Postman
who is having t%e educational qualificatior of Matri-
culation or equivalent or higher gualificastion is
. eligikble for coésideration for promotion to the post
of Postal/sortiég Assistant if he completes three years

. | . '
of service as qutman. The minimum education quali-

fication under ﬁhe said scheme was raised to 10+2
‘ !

standard or 12tﬁ Class pass as per the Ministry of
Communicationé,EDepartment of Posts letter No.60-127/
85-SPB-I(Pt), dated 31.3.1989, On 5.7.1989, the Chief
Postmaster Geneéal, A,.P.Circle required all the unit
heads in the ciﬁcle to furnish information in regard
to the Postmen Qho completed three years of serviceX
and whose mihimdm é@ucational qualification is Matri-
culation or equﬂvalent for consideration of tbeir
promotion as Po%tal/sorting Assistants, After

necessary partiéulars were furnished by the unit

heads and afteriundertaking necessary process of
selection, the Applicantﬁ}herein along with some

others was Seleéted and promoted as Postal/Sorting
Assistant by thé order dated 29,12,1989, -A~skow

Eﬁﬁse pbtice dated 2.2,1993 was issued to the appli-

cagt and others ‘who were promoted along with him~iﬁ&La%k~
.N?V )

aontd. ...



ir the proceedings dated 29,12,1989 to show cause as
to why tbeir promotion should not be cancelled ax# as
they were not possessing the 10+2 standard or 1l2th
class,  the minimum educational qualification prescri-
bed by the Ministry's letter dated 31,3,1989,
Thereupon, thé applicant submitted his explanatiomn.

Not being satisfied with the said explanation, the

promotion of the applicant as Postal/SQfgiﬁgiﬁﬁsistant

was cancelled and he was reverted as Postman by the
order dated 8/12.7.1993 and the reversion had come
. into effect on 13.7.1993. The same is assailed in
this OA,
3. We held by the order dated 23,3,19%4 in CA
135/93 and batch that the promotion of Poétmen to
the postyof Postal/Sorting Assistant subseguent to
31.3.1989 is illegal in cases where promotees were
not having the minimum educational qgualification of
10+2 standard or 12th class pass as €nvisaged in the
Ministry's letter dated 31,3,1989, But the applicants
in those OAs were allowed to continue in the promo-
tional post of Postal/sortin;Assistantsbyrvirtue of
the interim orders of this Tribunal. We held in the
said batcﬁi?iat the applicants there;n should be
continued as Postal/Sorting Assistants if they pass
10+2 standard or 12th class or they get higher

Yy,
qualification;%k%the first examination to be held in
1996 failing which they have to be reverted. But in
thise case, as the applicant appraoched this Tribunal

after he x was reverted and when we held that his

promotion was illegal, it is not just and proper to

contd. ...
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give ' the direction to the respondents to repromcte
the applicant as Postal/Sorting Assistant, But in

view of our order in OA 135/93, the following oraer

1

has to be passed in this OA:- |

As and when the applicant passes 10+2 Sténéard or
‘his name.has

12th class or gets’ any ﬁegree,hlgher to it, /to be placed
at the top of the pangl to tejngpargdjunder the
incentive scheme of 1963 and he has to be promoted as
and when the vacancy arises in regard to the caqdidates
to be promoted under the incentive scheme of 1953, in
the cadre of Postal/Sorting Assistants without aqaln
refering his m;;;;%_to the DPC, if there is no vigilance
case against himfand the period from the date on which
he joined the post of Postal/Sorting Assistant in
pursuance of the order dated 29,12,1989 whereby: he
was promoted till 13,7.1993, the date on which he was
reverted as Postman should be reckoned for the purpose
of increments as and wﬁen the applicant is prombted as
Postal/Sorting Assistant. The applicant also need not
be sent for training both practical and theoretical,

prescribed for the post of Postal/Sorting Assistant

as the applicant had already undergone the said training.

4. The OA is ordered accordingly. No costs.

;—vs-l WJ./LDV: N . :
~“(A.B.GORTHI) (V.NEELADRI RAO)}

MEMBER (ADMN, } VICE CHAIRMAN [
|

DATED: 24th March, 1994,
Open court dictation, %m4klﬂf'ﬁf
Deputy Reglstrar(J)CC

The Superintendent of Post Orfices,

The Director of Postal s5€rviléld, fyuvcsomaw - B

The Director General, Dept.of POsts, Dak Bhavan,
Sansad Marg, New Delhi.-

One copy to Mr,.,Krishna Devan, Advocate, CAT.Hyd.

Oone copy to Mr.K.Bhaskara Rao, Addl.CGSCe.CAT.Hyd.

One copy to Library, CAT.Hyde.

One spare copy
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